
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Howrah Municipal (Repealing) Act, 1974 
 

Act 41 of 1974 
 
 
 
 
 
 
 
 

Keyword(s): 
Repealing Act, The Howrah Municipal Act, 1965 
 



West Bengal Act XLI of 1974' . 
THE HOWRAH MUNICIPAL (REPEALING) 

ACT, 1974. 

AII Acr ro rcpcul Ilre Howroh M~r~licipal Act, 1965, nnd to rrrakc c e r f o i ~ ~  

otller mriscclrre~ltiul provkiotrs. 

~ U I  nm. WHERWS it is cxpcdienl l o  rcpeal ~ h c  Howrall Municipal Acl. 1965, 
- ActXV'lnf 1965. and lo rnakc ccrtain ofhcr consequential provisions; 

1~ is  hercby cnacrcd in the Twcnry-fifth Ycar oTlhe Republic of Indin, 
by dtc Lcgislaturc o i  Wcst Bengal, as roltows:- 

1. (I) This Act may bc callcd thc Howrah Municipal (Repealing) short ~ i r l l :  

Act, 1974. and 
curnrrwncc- 

(2) 11 shalt comc into 'forcc on such datc as thc Slaic Covernmcn~ I W I ~ I ,  

may, by no~ i i i ca~bn  in the Oflcicrl Grrze~~e.  appoint. 

2. ( 1  ) Thc Rowrah Municiapl Acl, 1965 (hercinakcr referrcd 11) as I 

WcsL Rcn. 
A c l  XXXlll 
01 1951. 

Bcn. Act I11 
of 1913. 

Ben. Act XV 
01 1931. 

rhe said Act), is hcrcby rcpcaled. 

(2) Upon rhc rcpcaI of the said Act.- 

(a) rhc provisions of thc Calcutta Municipnl A a ,  1951. and ~ h t :  
rutcs madc thereunder which wcrc made applicable undcr 
rhc provisos to sub-scction ( I  ) or section 6, and thc proviso 
to scction 7, or the said ACI ro rhc areas included in  Howrah 
as dcfincd in thc said Act shall ccasc lo bc in fcrcc in the said 
areas; 

(b) the provisions of the Culcurra Municipnl Acl, 1923. as 
cxtendcd to rhc municipalily of Howrah untlcr thar Act which 
wcre in  force in the snid n~unicipality a1 thc date of 
cornmcnccment of the said Act and the provisions of [hc 
Bcngal Municipal Acl, 1932, and lhc rules, byc-laws, ordcrs 
and norilications made thcreundc~ which wcre in [brce in 
thc said municipalily ai Ihc dale or conirncncemcnl nf the 
said Acr or whicl~ came inro rorce in the snid rnunicipaliiy 
nficr ~ h c  said d o ~ c  shall conrinuc ro bc in form in rhc said 
mu~~icipality; , 

- 

'For stalclncnl or Objcc~s and Rcasons, .we rhc Cirlc~rrrrr Uu;crrc. Erlrrr~~o~diin~rry, 
Pm IV, of rhc 19th April, 1973. pagc 890: Tor pmccvdings or  lhc \Vcsl Bcned Lcgisla- 
l i v e  Assclnbly, .we lhc proctcdings or thc ~nccl ing o f   ha^ Amn~b ly  hcld on  ~ h c  ?nd May. 
1974. 

\&r Ben. 
Act XVIl ol 
t 965. 

'This Ac\ va~nc  inlo rorcc 011 r h ~  l81li Nuvcmbcr. 1974, vide nolirication 
No. S158M.1 A-W'J, dated rhc 12th Novcmkr. 1974, published in rhc Crtlc~rrt~r Grccrtc. 
r ..-,.... I:.. ..... ""A I 



Tile Flo117rah Mirriiciyol (Rcpeali~rg) ACI. 1974. 

[Wesl Ben. Act XLI of 1974.1 

(c) al l  thc provisions or I he Bengal Municipal Act, 1932, and  he Dcn. Acl  XV 

rules. bye-taws, ordcrs and notificarions ~nadc thereunder oi 1932. 

which wcrc in force in the municipalily oTBally at thc dale 
ot commencemcn~ or [he said Act or which camc into forcc 
in the said municipality nltcr the said dale shall con~inue to 
be in force in Il~e said municipalily; 

all lhe provisio~~s of lhc Wcsl 13engnl forrc/~([yryr~f Acl, 1973, \Vest Acn. 

and Ibe rules. bye-laws, ordcrs and ~~orificalions made fG:L1or 
thereutlder which wcrc in force in that par1 of the arca 
included in Howrah as defined in [he said Acl which lies 
oulside the municipalities of Howrah and Bnlly (hcreinafrer 
referred 10 as l h t  said nun-municipal men) nr thc dale or 
comrnencemenl of the said Act or whicb came into Ibrce in 
[he said non-municipal area arrcr the said dare shall conlinue 
to bc in force in the said non-municipal area. 




